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Applicant (s) Respondent (s) 

Advocate for Applicant (s) Advocate for Respondent (s) 

' 

Notes of tfle Registry 

3(/'3/2000 

Orders of the Tribunal 

Hon .Mr.b .K. I . Na~i , J . M • 
Hon .t-1r.M.P . Singh, A .M . --
s hri U .Nath proxy counsel to Sri R .K . 

N igam counsel for the appl icant. Heard , on the point 

of admissi • The applicant has sought for r elief 

to direct 

promoted p 

promotion 
department 

which he h 

has also f 

e res pondents ~o consider his c ase for 

of Supervisor. As per his own case 

o him has been denied because of some 
1 pr oceedings pendi ng against him for 

s been charge- sheeted. The applicant 

l ed copy of represen ta tion to the dep-

artment as annexure - 2 , which i s undated and in 

the O. A. h has mentioned this date to be 20 . 12 . 99 

which is t to complete 6 months period to give 

cause of a tion to the applicant for seeking r elief 

before the Tribunal. We do not find it a fit c ase 

to be admi ted for hearing . Dismissed in lirnine. 

A. M. 

/ 11. m. / • 


